
Bail Application No.1277/20 
FIR No.50/12 

PS Mahindra Park 
State Vs Sunil Kumar 
U/s  302/307/34 IPC 

03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 
 

Present: Ld. Addl. APP for the State. 

  Sh. Anwar Ahmad Khan, Ld. Counsel for the  

 applicant/accused. 

 This is an application for interim bail filed by the applicant.   

 Report has been received from the Superintendent Jail 

concerned as well as IO. 

 As per the report filed by the Superintendent Jail concerned 

which is accompanied by medical report of the applicant, the applicant 

is being provided proper treatment in the jail. The accused has been 

found involved in multiple heinous cases and he appears to be a 

desperate character. His case is clearly not covered by the guidelines 

issued by High Power Committee.   

 Accordingly, the bail application stands dismissed. 

 

                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1476/20 
FIR No.424/19 

PS Jahanagir Puri 
State Vs Jogesh 

U/s 392/397/411/34 IPC 
03.06.2020 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application has 
been conducted through Video Conferencing using Cisco Webex 
Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh. Suraj Prakash Sharma, Ld. Counsel for the  

 applicant/accused. 

 Report from Superintendent Jail concerned has been received 

and perused. 

  Report has also been filed by the IO whereby the accused has  

previous involvement in a murder case. 

  Ld. Counsel for the applicant submits that the applicant has 

already been granted bail in the said case. 

  In my considered opinion, grant of bail in another case is no 

ground to disbelieve that the applicant does not have a previous involvement. 

The allegations against the applicant are serious in nature. 

  The IO has not verified the medical condition of the mother of 

the applicant. 

  Let, the needful be done and report in this regard be filed by 

the SHO PS Jahangir Puri. 

 Renotify this interim bail application for further 

consideration on 05.06.2020.  

           (Vinod Yadav) 
                    Duty Judge/ASJ-03/North District                                                                       

                        Rohini Courts/Delhi/03-06-2020 



Bail Application No.1559/20 
FIR No.148/19 

PS Jahangir Puri 
State Vs Abhishek @ Vishal 

U/s 395/397/412/120 B IPC & 25/27 Arms Act 

 
03.06.2020 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 
  

Present:  Ld. Addl. APP for the State. 

   Sh.Piyush Jain, Ld. Counsel for the applicant/accused. 

  This application for regular bail has been filed on behalf of 

the applicant on the ground of parity as well as ill health of his mother. 

  Report of the IO in the matter has been received. 

  I have heard the Ld. Counsel for the applicant, Ld. Addl. PP 

for the State and have considered the material placed before me. As per 

the report of the IO, the mother of the applicant has not been taking any 

treatment for any ailment. 

  Ld. Counsel for the applicant submits that co accused has 

already been granted bail. The charge has been framed and the 

applicant has been in JC since 11.03.2019. 

  Per contra, Ld. Addl. PP for the State argued that the 

offence for which the applicant has been charged in the matter entails 

life imprisonment. It is further submitted that the applicant refused to join 

TIP in the matter and there are clear allegations against him of using fire 

arm while committing the decoity. It is further argued that the 

complainant is yet to be examined. 

  Considering the facts and circumstances of the matter 

in totality, I do not find it to be a fit case for grant of regular bail at 



this stage for the reason that the complainant is yet to be examined. 

The allegations against the applicant are serious in nature and the 

matter is at crucial stage of trial. 

  Accordingly, application stands dismissed. 

 

                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1571/20 
FIR No.175/19 

PS Mukherjee Nagar 
State Vs Roopa 

U/s 307/376/363/342/34  IPC & 6 POCSO ACt 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 
 

Present: Ld. Addl. APP for the State. 

  Sh. Rajesh Kaushik, Ld. Counsel for the applicant/accused. 

 Report filed by the IO has been perused. 

 SHO PS Mukherjee Nagar is directed to ensure the 

presence of the complainant either in person or also alongwith her 

counsel through Video Conferencing so that she could be heard in this 

bail application. 

  DCP North West is also directed to ensure the presence 

of the complainant for hearing on this bail application. 

  Renotify this bail application on 10.06.2020, as prayed 

for. 

 

                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1217/20 
FIR No.11/16 

PS Mahendra Park 
State Vs Radhey Shayam @ Shyam Singh 

U/s 302/323/342/392/34 IPC 

03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh. Bharat Gupta,  Ld. Counsel for the applicant/accused. 

 DCP North West was directed to ensure the filing of report 

by SHO PS Mahendera Park vide last order. However, neither any 

communication has been received from DCP office nor any report in 

terms of previous order has been filed. 

  Issue notice to SHO PS Mahendra Park asking  him to 

Show Cause and state reasons for non compliance of last order. 

  Now renotify for further consideration on 04.06.2020. 

 
                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1483/20 
FIR No.143/20 
PS KNK Marg 

State Vs Sonu Gandhi 
U/s 376/323/506 IPC 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 

measures taken by the Government to prevent it by ordering a 

nationwide lockdown, the hearing of the present bail application 

has been conducted through Video Conferencing using Cisco 

Webex Meeting App after taking consent of both the parties. 

Present: Ld. Addl. APP for the State. 

  Sh. Deepak Yadav, Ld. Counsel for the applicant/accused. 

 In this matter, let report be called from the IO. 

 IO is further directed to call the attendance of the 

complainant through Video Conferencing so that she could also be 

heard in the matter. 

 DCP Rohini is directed to ensure the presence of the 

complainant through Video Conferencing as well as report of the 

SHO. 

 List for further consideration on 08.06.2020, as prayed 

for. 

                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1278/20 
FIR No.401/17 

PS Mahendra Park 
State Vs Raju @ Sonu 

U/s 302/34 IPC & 25/27/59 Arms Act 

 
03.06.2020 

 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 
 

Present: Ld. Addl. APP for the State. 

  Sh.Tarun Gahlot, Ld. Counsel for the applicant/accused. 

 This is an application seeking interim bail for a period of 45 

days filed on behalf of the applicant. 

 Report has been received from the Superintendent Jail 

concerned as well as from the IO. As per the report of Superintendent 

Jail concerned, the conduct of the applicant is satisfactory and as per 

the report of SHO PS Mahendra Park, the applicant has been in JC since 

14.11.2017 and has no other previous involvement. 

  Accordingly, the case of the applicant is covered by the 

guidelines issued by High Power Committee. In this view of the 

matter, the applicant is ordered to be released on interim bail for a 

period of 45 days on furnishing personal bond in the sum of 

Rs.20,000/- with one surety of like amount from date of his release 

to the satisfaction of Area MM/ Duty MM and subject to following 

conditions: 

 

 (a) The applicant shall not make any endeavor to either 

approach the complainant or employ any extra judicial means to 



hamper the trial in the matter. 

 (b) The applicant shall furnish his current mobile 

phone number to the SHO concerned and shall keep it in 

operational condition during entire period of interim bail. 

 In case if the applicant is found indulged in any criminal 

activity during the aforesaid period then the State would be at 

liberty to seek cancellation the interim bail of the applicant. 

  With these directions, application stand disposed of. 

 

                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1391/20 
FIR No.240/19 

PS Crime Branch 
State Vs Jaswinder Singh 

U/s 406/420/467/468/471/34/120-B IPC 
 

03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present:  Ld. Addl. APP for the State. 

   Sh. Suresh Tomar, Ld. Counsel for the applicant/accused. 

  IO has filed the report in the matter. The complainant Sh. 

Rohit Sharma is physically present in the court pursuant to notice given 

to him by the IO as per the directions of Ld. Duty Judge vide order dated 

02.06.2020. The complainant submits that he has not settled the matter 

with the applicant. The statement of the complainant has been recorded 

on the order sheet itself in the virtual presence of both the sides.     

  Ld. counsel for the applicant argued that the applicant is a 

small fry in the matter. The other co accused persons have already 

compromised the matter with the complainant. 

  Per contra, Ld. Adl. PP for the State submits that due to 

lockdown, the judicial record is not available for perusal of the court and 

as such arguments on merits can not be heard at this stage. 

  I find substance in the submissions of Ld. Addl. PP for the 

State. In view of the statement of the complainant recorded today, I find 

no ground to grant regular bail / interim bail to the applicant at this stage. 

  Accordingly, application stands dismissed. 

 



                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1368/20 
FIR No.124/11 

PS Kanjhawala 
State Vs Virender Sharma 

U/s 302/394/397/201/411/34 IPC 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present:  Ld. Addl. APP for the State. 

   Sh. Deepak Sharma, Ld. Counsel for the    

 applicant/accused. 

 Superintendent Jail concerned has filed report whereby the 

conduct of the applicant has been found to be satisfactory in jail. 

 The IO/SHO has not filed report about the previous 

involvement of the applicant. The Ld. Counsel for the applicant has 

furnished the fresh address of the applicant which is as under:- 

  H.No.371, Neem Wali Chopal, Village Lad Pur, PS 

Kanjhawala, Delhi. 

  SHO PS Kanjhawala is directed to file report in the matter.    

  Renotify for  further consideration on 05.06.2020. 

 

                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1573/20 
FIR No. 456/18 

PS Mahendra Park 
State Vs Akash 

U/s 302 IPC & 25/27 Arms Act 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh. Vijay Kumar, Ld. Counsel for the applicant/accused. 

 This is an application seeking interim bail moved on behalf 

of the applicant so that he could appear in the End term examination of 

Bachelor of Technology conducted by Delhi Technology University. The 

copy of date sheet has also been annexed. 

  SHO PS Mahendra Park is directed to verify the 

aforesaid date sheet and to file the report. 

 List for further consideration on 04.06.2020. 

 
                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1591/20 
FIR No.779/13 

PS Narela 
State Vs Prema Devi 

U/s 302/34 IPC 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh. Jitender Kumar Kalson, Ld. LAC for the applicant/  

 accused Prema Devi. 

 This is an application seeking grant of interim bail in terms of 

guidelines issued by High Power Committee. The applicant has been in 

JC since 30.12.2013. 

 The Superintendent Jail concerned has stated in the reply 

that conduct of the applicant in jail has been found satisfactory however, 

there is no report from SHO PS Narela about previous involvement of 

the applicant if any, in any  other case. 

  Let, the report in this matter be called from SHO 

concerned. 

  List for further consideration on 06.06.2020. 

 
                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1560/20 
FIR No.82/19 

PS Jahangir Puri 
State Vs Sachin 

U/s  376/506/406 IPC 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh.B.S. Chowdhary, Ld. Counsel for the applicant/accused. 

 Ld. Counsel for the applicant wishes to place on record the 

certified copy of order of bail granted to the applicant in the matter. 

  At his request, renotify this bail application for further 

consideration on 04.06.2020. 

                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1478/20 
FIR No.524/14 

PS Jahangir Puri 
State Vs Sanjay 

U/s 302/307/308/34 IPC 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh.I.A.Khan,  Ld. Counsel for the applicant/accused. 

 The applicant has sought interim bail in view of the 

guidelines issued by High Power Committee vide order dated 

18.05.2020. 

  The report from the Superintendent Jail concerned has 

been received whereby the applicant has previous involvement and his 

conduct in the jail has not been found good. 

  Accordingly, the case of the applicant for interim bail 

can not be considered in terms of aforesaid guidelines. Hence, 

application stands dismissed. 

                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1480/20 
FIR No.524/14 

PS Jahangir Puri 
State Vs Ravi 

U/s 302/307/308/34 IPC 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh.I.A.Khan,  Ld. Counsel for the applicant/accused. 

 The applicant has sought interim bail in view of the 

guidelines issued by High Power Committee vide order dated 

18.05.2020. 

  The report from the Superintendent Jail concerned has 

been received whereby the conduct of the applicant in the jail has not 

been found good. The applicant has been in JC since 29.05.2015.   

  Accordingly, the case of the applicant for interim bail 

can not be considered in terms of aforesaid guidelines. Hence, 

application stands dismissed. 

                (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1575/20 
FIR No.34/20 
PS KNK Marg 

State Vs Anil Yadav @ Anil 
U/s 21/61/85 NDPS Act 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh. Vikas Sharma,  Ld. Counsel for the applicant/accused. 

 This is an application seeking extension of interim bail 

granted to the applicant vide order dated 20.05.2020. 

  The Ld. Counsel for the applicant submits that he wishes to 

withdraw this bail application, to file fresh one by annexing proper 

documents. 

  Accordingly, at his request, bail application stands 

dismissed as withdrawn. 

                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1435/20 
FIR No.792/18 

PS Narela 
State Vs Brijesh 
U/s 304/34 IPC 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh. Yashwir Singh, Ld. LAC for the applicant/ accused. 

 It is submitted that applicant has been in JC since 

29.11.2018. 

 SHO PS Narela is directed to verify the report about 

previous involvement of the applicant,  if any, and to file report. 

  List for further consideration on 05.06.2020. 

 
                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1438/20 
FIR No.421/19 
PS S.B. Dairy 

State Vs Deepak 
U/s 304/34 IPC 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh. Yashwir Singh, Ld. LAC for the applicant/ accused. 

 It is submitted that applicant has been in JC since 

12.09.2019. 

 SHO PS S.B. Dairy is directed to verify about previous 

involvement of the applicant,  if any and file report in this regard. 

  List for further consideration on 05.06.2020. 

 
                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1433/20 
FIR No.1037/14 

PS S.B. Dairy 
State Vs Bhura 

U/s 307 IPC 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh. Yashwir Singh, Ld. LAC for the applicant/ accused. 

 It is submitted that applicant has been in JC since 

09.09.2014. 

 SHO PS S.B. Dairy is directed to verify about previous 

involvement of the applicant,  if any, and to file report in this regard. 

  List for further consideration on 05.06.2020. 

 
                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1437/20 
FIR No.345/18 

PS Jh. Puri 
State Vs Bharat @ Rahul @ Puwa 

U/s 304/34 IPC 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh. Yashwir Singh, Ld. LAC for the applicant/ accused. 

 It is submitted that applicant has been in JC since 

03.08.2018. However, report with regard to his previous involvement is 

not available.   

 SHO PS Jahangir Puri is directed to verify about 

previous involvement of the applicant, if any, and to file report in 

this regard. 

  List for further consideration on 05.06.2020. 

 
                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1501/20 
FIR No.01/20 

PS Mukherjee Nagar 
State Vs Ritik 

U/s 392/394/34 IPC 

 
03.06.2020 
 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh. Sukhvinder Singh, Ld. Counsel for the  

 applicant/accused. 

 Report from the IO has been received. 

 Ld. Counsel or the applicant submits that co accused Harish 

Rajpoot has already been granted interim bail by the Ld. Duty Judge on 

06.05.2020, the copy whereof is not available with him. 

 Let, further report be called from the IO about the bail of 

co accused Harish Rajpoot. 

  Renotify for further consideration on 05.06.2020. 

 

                 (Vinod Yadav) 
          Duty Judge/ASJ-03/North District                                                                       

                       Rohini Courts/Delhi/03-06-2020 



Bail Application NO.1434/20 
FIR No.418/17 

PS Bawana 
State Vs Dharampal @ Bunty 

U/s 307/34 IPC 
03.06.2020 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh. Yashvir Singh, Ld. LAC for applicant/accused. 

 Report from SHO PS Bawana has been received. The 

accused has not been found involved in any other case. As per the 

record, he has been in JC since 22.10.2017.  It is further submitted that 

because of the prevalence of COVID-19, there are chances that the 

applicant/ accused may contract infection in the jail and as such it is 

prayed that he may be released on interim bail for a period of 45 days in 

terms of guidelines issued by High Powered Committee has been 

prayed for. 

   State has also not disputed that the case of the applicant is 

covered under the said directions.    

  It is clearly evident that the present case is covered by the 

directions given by the Hon'ble Supreme Court Suo Motu Writ Petition 

(C) No.1/2020, vide order dated 23.03.2020 as well as the directions 

given by Hon'ble High Court of Delhi in W.P (C)2945/2020 titled as 

Shobha Gupta & Ors vs Union of India & Ors vide order dated 

23.03.2020. 

 

 In this view of the matter, the applicant is ordered to be 

released on interim bail for a period of 45 days on furnishing personal 



bond in the sum of Rs.20,000/- from date of his release to the 

satisfaction of Superintendent Jail concerned and subject to following 

conditions: 

 (a) The applicant shall not make any endeavor to either 

approach the complainant or employ any extra judicial means to hamper 

the trial in the matter. 

 (b) The applicant shall furnish his current mobile phone 

number to the SHO concerned and shall keep it in operational condition 

during entire period of interim bail. 

 In case if the applicant is found indulged in any criminal 

activity during the aforesaid period then the State would be at liberty to 

seek cancellation the interim bail of the applicant. 

  With these directions, application stand disposed of. 

 

                 (Vinod Yadav) 
                       ASJ-03/North District 

                       Rohini Courts/Delhi/03-06-2020 



Bail Application No.1432/20 
FIR No.866/14 

PS Mahindra Park 
State Vs Said 

U/s 307/34 IPC 
03.06.2020 

   Due to spreading of Corona Virus (Covid-19), special 
measures taken by the Government to prevent it by ordering a 
nationwide lockdown, the hearing of the present bail application 
has been conducted through Video Conferencing using Cisco 
Webex Meeting App after taking consent of both the parties. 

 

Present: Ld. Addl. APP for the State. 

  Sh. Yashvir Singh, Ld. LAC for applicant/accused. 

 Report from SHO PS Mahendra Park has been received and 

perused.  The accused is involved in other cases also. Accordingly, the 

case of the applicant is not covered as per the guidelines issued by High 

Power Committee vide order dated 18.05.2020. Hence, application 

stands dismissed. 

        (Vinod Yadav) 
                       ASJ-03/North District 

                       Rohini Courts/Delhi/03-06-2020 



 

 

Bail application No. 1351/2020 
FIR No. 476/2018 
P.S Jahangir Puri 
State v. Mohd. Farid 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh. Anwar Khan,  Ld. Counsel for the accused/applicant. 

  This is an application filed by the applicant seeking interim bail 

as per the recommendations of Hon'ble High Power Committee dated 

18.05.2020. 

  Report has been received in the matter from the IO.  The 

accused also has a previous involvement. Therefore, his case is not covered 

by the aforesaid recommendations. Bail application is accordingly dismissed. 

 

 
                (Vinod Yadav) 
            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



 
Bail application No. 1475/2020 
FIR No. 279/19 
P.S K N Katju Marg 
State v. Vicky Dhawan 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh. Ishwar Singh, Ld. Counsel for the accused Vicky Dhawan. 

  At request of the Ld. Counsel for the applicant, re-notify for 

further consideration on 05.06.2020. 

                (Vinod Yadav) 
            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



 

Bail application No. 1572/2020 
FIR No. 72/17 
U/s 392/397/34 IPC & 25/27/54/59 Arms Act 
P.S Mahendra Park 
State v. Mukesh 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh. Anwar Ahmed Khan, Ld. Counsel for the accused/applicant. 

  This is an application seeking regular bail filed on behalf of 

applicant. The report in the matter has been received from the IO. 

  Perusal of the record reveals that the accused has previous 5 

involvements in henious cases. He appears to be a desperate character. The 

trial in the matter is at a crucial stage. 

  In my considered opinion, the applicant has miserabely failed in 

making out a case for grant of regular bail. Hence, the bail application is 

dismissed. 

 
                (Vinod Yadav) 
            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



 

Bail application No. 1570/2020 
FIR No. 205/2019 
U/s 307/120B/34 IPC 
P.S Mahendra Park 
State v. Waseem @ Mehraban @ Sunny 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh. Praveen Dabas, Ld. Counsel for the accused/applicant. 

  This is an application seeking regular bail filed on behalf of 

applicant on the ground of parity, however, copies of the said bail orders have 

not been placed on record. 

  The report filed by the IO is silent as to whether the co-accused 

persons have been granted bail or not. 

  IO is accordingly directed to file the detailed report in the matter.   

  Re-notify this application for further consideration on 

04.06.2020. 

 

 
                (Vinod Yadav) 
            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



 
Bail application No. 1576/2020 
FIR No. 197/2018 
P.S Model Town 
State v. Abdul 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh.  Gagan Bhatnagar, Ld. Counsel for the accused/applicant. 

  This is an application seeking interim bail. One of the offences 

invoked against the applicant i.e Section 395 IPC carries maximum sentence 

of life imprisonment. 

  In this view of the matter, report is liable to be called from the 

concerned SHO about the previous involvement of the applicant, if any and 

from Superintendent Jail concerned about the conduct of the applicant. 

  Let both the reports be filed. 

  Put up for further consideration on 05.06.2020. 

 

 
                (Vinod Yadav) 
            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



 

Bail application No. 1574/2020 
FIR No. 408/2015 
P.S K N. Katju Marg 
State v. Rakesh 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh. Gagan Bhatnagar, Ld. Counsel for the accused. 

  This is an application seeking interim bail in view of the directions 

issued by the Hon'ble  High Power Committee vide minutes dated 18.05.2020. 

  IO has filed report whereby no previous involvement of the 

applicant has been shown. However, the report from the Superintendent Jail 

concerned about the conduct of the applicant has not been received. 

  Let report be called from Superintendent Jail concerned for 

04.06.2020. 

 
                (Vinod Yadav) 
            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



Bail application No. 1404/2020 

FIR No. 388/2020 
P.S Adarsh Nagar 
State v. Vishal Saini @ Bunty & Ors. 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh. Ronak Singh, Ld. Counsel for the accused/applicant. 

  IO/SHO  has still not filed reply/report in the matter. 

  DCP North West is directed to ensure that SHO concerned gets 

the medical documents of the father of the applicant examined and obtain a 

report thereupon and file the same in the court. 

  List for further consideration on 05.06.2020. 

 

 
                (Vinod Yadav) 
            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



Bail application no. 1535/2020 
FIR No. 524/2014 
P.S Jahangir Puri 
State v. Sachin @ Nata 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh. I. A Khan, Ld. Counsel for the accused/applicant. 

  This is an application seeking interim bail in view of the directions 

issued by the Hon'ble  High Power Committee vide minutes dated 18.05.2020.

   

  Report from the SHO PS Jahangir Puri has been received. 

However, the same does not contain information about the previous 

involvement of the applicant, if any. The Superintendent Jail has not sent 

report about the conduct. Let both the reports be now called. 

  Put up for further consideration on 05.06.2020. 

 

 
                (Vinod Yadav) 
            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



Bail application no. 1533/2020 
FIR No. 467/17 
P.S Adarsh Nagar 
State v. Satish 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh. Suraj Prakash Sharma, Ld. Counsel for the 

accused/applicant. 

  Heard. 

  This is an application seeking interim bail in terms of the 

directions issued by the Hon'ble  High Power Committee vide minutes dated 

18.05.2020. 

  Report from the Superintendent Jail concerned has been 

received whereby the conduct of the applicant in Jail is shown to be not good. 

  In view of the aforesaid, the case of the applicant does not fall 

within the criteria laid down by the Hon'ble High Power Committee in the 

aforesaid directions. In view of the aforesaid, the application is accordingly 

dismissed.   

 

 

 
                (Vinod Yadav) 
            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



Bail application no. 1561/2020 
FIR No. 74/2020 
P.S Adarsh Nagar 
State v. Vijay Singh @ Rinku 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh.  Mahesh Kumar Patel, Ld. Counsel for the accused/applicant 

   along with applicant. 

  This is an application seeking regular bail filed on behalf of the 

applicant. Ld. Counsel for the applicant submits that the applicant has been in 

JC since 13.05.2020. It is further stated that it is a false case which has been 

planted upon the applicant. 

  Per contra, Ld. APP for the State submits that the report filed in 

the matter by the IO clearly suggests that the investigation is at preliminary 

stage. CCTV footage has been obtained wherein the applicant can be seen 

wielding a sword and causing injury on the vital body parts of the complainant. 

Ld. APP has further referred to previous involvements of the applicant in 

various heinous crimes. 

  I have given thoughtful consideration to the arguments 

advanced. The case of the applicant clearly does not fall within the directions 

issued by the Hon'ble  High Power Committee vide minutes dated 18.05.2020. 

As regards the matter on merits, this court does not have the benefit of 

perusing the investigation file. However, Ld. Counsel for the applicant has not 

disputed the previous involvements of the applicant detailed in the report filed 

by IO. The applicant appears to be the person of desperate character. 

  Considering the totality of the circumstances and in the interest 

of justice, I do not find it to be a fit case for grant of bail at this stage. Application 

is accordingly dismissed. 

                (Vinod Yadav) 



            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



Bail application no. 1240/2020 
FIR No. 255/18 
P.S Jahangir Puri 
State v. Pawan Kumar 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh.  Chetan Pangasa, Ld. Counsel for the accused. 

  Superintendent Jail concerned has filed report about the conduct 

of the applicant as per which the conduct of the applicant is satisfactory.   

  The SHO PS Jahangir Puri has not filed report about the 

previous involvement, if any of the applicant. Ld. Duty Judge vide order dated 

30.05.2020 had directed the IO to ensure the presence of the complainant 

through video conferencing for today but the IO has miserably failed to do so. 

SHO PS Jahangir Puri is directed to ensure the presence of the complainant 

and their counsel, if any through Video Conferencing as well to ensure filing of 

the report in the matter. 

  Now, re-notify on 05.06.2020. 

 
                (Vinod Yadav) 
            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



Bail application no. 1405/2020 
FIR No. 537/17 
P.S Jahangir Puri 
State v. Lal Babu @ Ravi  @ Pappu 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh. Parkash Sharma, Ld. Counsel for the accused. 

  After arguing the application for interim bail for some time, Ld. 

Counsel seeks to withdraw this application with the liberty to file fresh one. 

  Heard. 

  Request allowed. The application is dismissed as withdrawn. 

 

 
                (Vinod Yadav) 
            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



Bail application no. 1477/2020 
FIR No. 292/2018 
P.S Mahendra Park 
State v. Paras Jain & Ors. 
 
03.06.2020 
Due to spreading of Corona Virus(Covid-19), special measures taken by the 
Government to prevent it by ordering a nationwide lockdown, the hearing of 
the present bail application has been conducted through Video Conferencing 
using Cisco Webex Meeting App after taking consent of both the parties 
03.06.2020 

Present : Ld. Addl. P.P for the State. 

  Sh. Iqbal Khan, Ld. Counsel for the accused/applicant. 

  This is an application seeking interim bail on the ground that the 

wife of the applicant is to be operated upon at Chawla Nursing Home, Rajouri 

Garden. SHO PS Mahendra Park has filed a very skarchy report in the matter 

in as much as it has not been specified as to whether there is any other family 

member who can take care of the wife the applicant for such a small operation. 

It has also not been specified as to why despite the applicant staying in Nihal 

Vihar, the operation proposed to be conducted at a place about more than 12 

kms away from their house. 

  At this stage, Ld. Counsel for the applicant submits that the 

applicant will file the fresh documents from a Government Hospital. 

  At his request, re-notify for further consideration on 05.06.2020. 

 

 
                (Vinod Yadav) 
            Duty Judge/ASJ-03/North District 
              Rohini Courts/Delhi   
       03.06.2020 



 



 

 


